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before this Hon’ble Tribunal. The present affidavit is being 

filed in due compliance with the directions issued by this 

Hon’ble National Green Tribunal vide its order dated 

09.07.2025 in the aforementioned Original Application.  

 

1. That the principal grievance of the applicant, are herein 

as follows:  

“In the Bhawali area of Nainital district of Uttarakhand, 

there is Shipra north flowing river, which flows through 

Kainchi Dham temple to Khairna. People have illegally 

occupied the banks of this river and built hotels and 

houses. The sewer pipes of their houses have been laid on 

the river. A lot of dirt is being generated. It is not worth 

seeing or standing there. Whereas, as per order of the 

Ministry of Environment, Government of India there should 

not be any house, hotel, temple, mosque, church within 

150 meters of the river. This river has a lot of importance. 

It has also been written about it in the scriptures. You can 

inspect this river at Bhawali market. The Municipal 

Pollution Department just serves the purpose by giving 

notices to them. This is what happens every time. There is 

no one to look after it. Especially, there is so much dirt on 

the river from Bhawali to below Kainchi Dham temple. 

There is no one to look after it. Here also, shops have been 

built on the banks of the river in front of the temple. Their 
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sewers are also going towards the river, to whom notices 

were given, which is not the rule. This is absolutely true 

that from this very river's water, Neem Karoli Maharaj 

made prasad and served to the devotees when the ghee 

got finished and the shopkeepers here are robbing people 

by unusual hotel rent, food, breakfast and lunch as per 

their wish. Many people are cheating people by making 

fake ID of Neem Karoli Maharaj ji. Kainchi Dham Trust 

neither gets the river cleaned nor takes any action while 

offerings of worth crores of rupees are made here. This 

river is getting polluted, photo and video we are collecting 

and sending to you. Action should be taken on this in 

public interest. This is absolutely true and this place 

should be inspected by the Environment Ministry of 

Government of India, NGT.  

Every year crores of rupees are spent by the government 

to improve this river. Many quintals of garbage are 

removed by social workers through continuous cleanliness 

drives in this river. The district administration, municipal 

corporation, district environment department do not pay 

any attention to this. This matter has been going on for the 

past several years. There is no one to look into it. Please 

take the trouble of immediately filing a complaint with the 

NGT department and taking action. The local people will 

always be grateful to you for this noble work” 
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2. That this Hon’ble Tribunal, in view of the environmental 

concerns raised in the application, was pleased to 

constitute a Joint Committee comprising officers 

authorized by the Uttarakhand Pollution Control Board 

and the District Magistrate, Nainital, with a direction to 

undertake site visits, examine the grievances of the 

applicant, associate the applicant and the project 

proponents, verify the factual position, and suggest 

remedial measures. The said Committee was required to 

submit its report through the Uttarakhand Pollution 

Control Board, which was made the nodal agency. The 

relevant paragraphs of the said order are herein as 

follows: 

“6. In view of the environmental questions involved in the 

case, we also consider it appropriate that a Joint 

Committee be constituted to verify the factual position and 

suggest appropriate remedial action. Accordingly, we 

constitute a Joint Committee comprising of officers duly 

authorized by UKPCB and District Magistrate, Nainital and 

direct the same to meet within two weeks, undertake visits 

to the site, look into the grievances of the applicant, 

associate the applicant and representative of the 

concerned project proponents, verify the factual position 

and suggest appropriate remedial action. The UKPCB will 

be the nodal agency for coordination and compliance. 
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7. Report of the Joint Committee may be filed by UKPCB 

within one month.” 

 

3. The office of the deponent in compliance of the order, 

issued a notice to all the concerned authorities, i.e. the 

District Magistrate, Nainital; Executive Officer, Nagar 

Palika Parishad, Bhawali; and Member Secretary, 

UKPCB, Dehradun, to file a detailed report in compliance 

of the order dated 09/07/2025 of the Hon’ble NGT. A 

copy of the said circular notice dated 31/07/2025 and 

13/08/2025 has been annexed herewith and marked as 

Annexure A for the kind perusal of the Hon’ble Tribunal. 

 

4. That in compliance with the directions of this Hon’ble 

Tribunal, the Joint Committee first and foremost 

contacted the applicant Hemant Singh Gonia, but the 

applicant did not turn up to visit the site at the time of 

the inspection due the reason well known to him.  

 

5. That the inspection of the concerned site was duly carried 

out on 18.08.2025. The Joint Inspection Report was 

subsequently prepared and submitted through the nodal 

agency. A true copy of the said Joint Inspection Report is 

annexed herewith and marked as Annexure B. 
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6. The report suggests that:- 

i. Every year, a large number of devotees and tourists 

visit the Bhawali/Kainchi Dham area, resulting in 

increased pressure on local sanitation and waste 

management systems. To maintain the quality of the 

river and the sanctity of the temple, it is necessary 

to establish adequate public toilets at suitable 

locations.  

ii. Similarly, due to the unexpected rise in solid waste 

from the heavy footfall of visitors, sufficient 

arrangements for dustbins should be made to 

ensure proper collection and segregation of waste.  

iii. Further, to manage sewage and effluents generated 

in the area, the construction of a Sewerage 

Treatment Plant (STP) of appropriate capacity is 

required on a priority basis.  

7. It is further submitted that in addition, to regulate 

ongoing construction activities, the Government of 

Uttarakhand, through its Housing Section-2 notification 

dated 04.08.2025, has declared the area within a 2 km 

radius of Shri Kainchi Dham as a Development Area 

under the District Development Authority, Nainital. 

8. That the present affidavit is filed in faithful compliance 

with the directions of this Hon’ble Tribunal and the facts 

stated herein are based upon the records of the Joint  
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